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- »Pres\ent Shri Yogesh Sharma, learned counsel for apphcant

(L%” Leamed countel heard

- 2 It is alleged tbat respondents have not taken any steps towards xmplem entation of

the Trzbunal 8 d:recttons contamed in order dated S 82001 in OA 3110/2003 in

' ,.-' :-cfimbmatxon thh order dated 23 12 2005'passed m MA 1711/2005 in GA 3.1 }0!2003. :

| : _&53".‘ Tins Contempt Petxtmn is converted to' an apphcatmn for executxon of Tnbunal’

dn‘ectwns under Sectmn 2\7 of the Adm mxstt‘atwe Trxbunals Act 1985

Weeks from the date of communication of thes_e orders.

5. This MA stands disposed of,

. (MUKESH KUMAR GUPTA) o (V.K MAJOTRA)

 MEMBER () __ i AN(A).,.,
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